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[Secretary]

Sabha that the Rajya Sabha, at its sit-
ting held on the 4th September, 1973,
agreed without amy amemdmesnt to the
Indian Radways (Amendment) Bill,
1973, which was passed by the Lok
%abha at its sitting held on 29th August,
1973,

(iv) “In accordance with the provisions
of sub-rule (6) of Rule 186 of the Rules
of Procedure and Conduct of Business
in the Rajya Sabha, I am direcied to
return herewith the Orissa Appropriation
(No. 3) Bill, 1973, which was passed by
the Lok Sabha at ilg sitting held on the
28th August, 1973, and transmilted to
the Rajya Sabha for its recommendations
and to state that this House has no
recommendations to make to the Lok
Sabha tn regard o the said Bill."”

(v) “In accordamte with the provisions
of aub-rule (6) of Rule 186 of the
Rules of Procedure and Conduct of
Business in the Rajya Sabha, I am dir-
ected to return berewith the Manipur
Appropriation (No. 2) Bill, 1973, whuch
was passed by the Lok Sabha at its sit-
ting held on the 29th August, 1973, and
transmitted to the Rajya Sabba for its
recommendations and to state that this
House hus no recommendations to make
to the Lok Sabha in regard to the said
BifL.”

—

ASSENT TO BILLS

SECRETARY: Sir, 1 lay on the Table
following two Rilis passed by the Houses
of Parliament during the curremt session
and assented fo since a roport was last
mads to the House on the 31st August,
1973:—

(1) The Appropristion (Railways) No.
3 Bill, 1973,

(2) The Payment of Bomus (Amend-
ment) Bill, 1973,
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COMMITTEE ON PUBLIC UNDER-
TAKINGS

ForTieTH REFORYr AND .MINUTHS

SHRIMATI SUBHADRA SJOSHI (Chan-
dni Chowk): I prescot the following Re-
port and Minutes of the Commities on
Public Undertakings:—

(1) Fortieth Report on  ‘Role  and
Achievements of Public Under-
takings',

(2) Minutes of the sitlings of the
Committee relating to the above
report.

COMMITTEE ON GOVERNMENT
ASSURANCES

SuxTH Ripoar

SHRI C. K. JAFFER SHARIEF (Ka-
nakapura): 1 present the Sixth Report of
the Commuttee on Government Agsurances.

COMMITTEE ON PETITIONS
THIRTRENTH REPORT

SHRI ISHAQUE SAMBHALI (Amro-
ha): I prescat the Thirtecnth Roport of
the Committee on Petitions.

SHRI SAMAR GUHA (Contai): I had
given notice of an adjournmemt motion
onmeshnrmofmppiyoffoodml

MR. SPEAKER: No, so.

SHRI SAMAR GUHA: This is the last
day of the seaslon. There is a seriows
food crisis all over the cowmtry....

MR. SPEAKER: [ have not aflowell
adjournment motion, nor have I allowed
the reading of it here,
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SHRI PILOO MOPE (Godhra): Do I

take it that you wani to become an aslro-
naw?

MR. SPEAKER: With you, it will be
very difficult to lift up any aircraft!

SHRI PILOO MODY: I will commu-
nicatg, with you.
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SHRI SAMAR GUHA: Would you
kmdly allow me to rcad the adjournmeat
motion?

MR. SPEAKER: I have not allowed
any adjournment motion.

Order, please. No Adjournment Mos
uons

SHRI K S CHAVDA (Patan). 1 have
also given notice of an Adjournment Mo-
tion. (Inferruptions)

SHRI S. M, BANERIEE Sir, there has
been a slush in the quantity of wheat ra-
tion distibuted m Uttar Pradesh. I want
to know from the Mimster concerned ...
(Interruptions)

MR. SPEAKER: Oriler, please.

Now, the statements may be lakl on the
Tabk of the House.

12.16 brs,

STATEMENT RE. GRANTY OF ADDF
TIONAL DEARNESS ALLOWANCE TO
CENTRAL GOVERNMENT
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